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Corarn: Hon'ble Mr. P.H. Trivedi 
	

'lice chairman 

Hon'ble Nr. 0.11. .]oshi 
	

judicial Member 

Heard learned advoce Las Hr.9.S.MIshra and 

1lr.N.5.Thevde for the aplicanb and the respondents. 

Learned advocate for Lhocetitioner states thsL he 

uuld restrict the relief to merely protection aqainst 

ceversion and uants permission to uithdraw the 

application and file a fresh application. 11oed 

The case is disposed of as uithdraun. 

(p. H. Trivedi) 
'lice Chairman 

1udic 	Member 


